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Wheat in Bombay (CA)
are ships which are less than 15 years
old; even ships which are older are ex-
amined properly and when they are found
to be completely sea-worthy, only thea
our grains are allowed to be brought n
by those ships. So far as the presest con-
signment is concerned, it was brought in
by a ship cafled DOLAMITE and this
was not the first occasion that foodgrains
were brought to our country by this parti-
cular ship. Damage happened for causes
beyond his control and therefore 'whatever
damage has taken place will be clammed.
It does mot mean any loss to our country.

DR. H. P. SHARMA: B it our policy
to leave the stocks exposed 1o elements
while the survey was going on?

SHRI F. A. AHMED: As 1 have al-
ready poimted otrt. no instance has been
broaght to my rotice where aty stock
which has been brought from outside has
been exposed to rain and damaged. May
I tell him that so far as our presemt posi-
tion is concerned, no stock is allowed to
remain there for more than a few bours;
as soon a8 delivery is taken it is seny to
Bombay city or some other place as esrly
as possible. No stock is allowed to remain
there for a long time.

MR. SPEAKER:
laid on the Table,

Now papers to be
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SHR1 JYOTIRMOY BOSU (Diamond

Harbour): Essential sarvices have been
completely paralysed,

MR. SPEAKER: It concerns the Bom-
bay State. It is no; a question for fhe
Centre.
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Wastage of imported SRAVANA 31, 1895 (SAKA)
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SHRI JYOTIRMOY BOSU: The Min-
ister should make a statement.

MR. SPEAKER: If you can convince
me that it is within the cognisance of the
Centre, I will consider it.

ot 7 TomA : TNT w@TeA HaAT-
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12.31 hrs.
PAPERS LAID ON THE TABLE

THIRTEENTH REPORT OF COMMISSIONER

FOR LmcuisTic MMNORITIES, STATEMENT

SHOWING DECISIONS TAKEN ETC. ON RE-

PORTs OF ARC AnD INDIAN FoREST SER-

vice (Fxation oF CADRE STRENGTH)
AUDIT REGULATIONS, 1973

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): I beg to lay on the Table—

(1) (i) A copy of the Thirteenth
Report (Hindi and English ver-
sioms) of the Commissioner for
Linguistic Minorities for the pe-
riod 1st July, 1970 to 30th June,
1971, under clause (2) of article
350B of the Constitution.

(ii) A statement (Hindi and English
versions) showing reasoms for
delay in laying the above Report.
[Placed in Library, See No. LT-
5446/73].

(2) A statement (as on 30-6-1973)
(Hindi and English versions) ‘on
the decisions taken on variots
Reports of the Administrative Re-
forms Commission and the im-
plementation of these decisions.
[Placed in Librarv. See No. LT-
5447/73).

(3) A copy of Indian Forest Service
(Fixation of Cadre Strength)
Third A d Regulations,
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1973 (Hindi and English versions)
published in Notification No.
GS.R. 391(E) in Gazette of
India dated the 10th August, 1973
under sub-section (2) of section
3 of the All India Services Act,
1951. [Placed in Library, See
No. LT-5448/73].

AnnoaL ReportT ETC. OF OmL AND
NaTURAL Gas CoMMISSION

(1) (i) A copy of the Annual Report
together  with the  Audited
Accounts (Hindi and English
versions) of the Oil and Natural
Gas Commission for the year
1971-72 and of its subsidiary
company Hydro-carbons India
Private Limited, New Delhi, for
the year 1971, under sub-section
(3) of section 23 read with sub-
section (4) of section 22 of the
Oil and Natural Gas Commission
Act, 1959.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the @above Report.
[Placsd in Library, See No. LT-
5449/73).

(2) A copy of the ‘Action Taken'
report on the recommendations
of the Committee for review of
the Oil and Natural Gas Com-
mission. [Placed in Library. See
No. LT-5450/73).

REVIEW AND ANNUAL REPORT ETC. OF
Hmpustan CasLes LT, For 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVT-
LOPMENT (SHRI PRANAB KUMAR
MUKHERIJEE): 1 beg to lay on the Table
a copy each of the following papers (Hiodi
and English versions) under sub-sectica
(1) of section 619A of the Companies
Act, 1956:—

(i) Review by the Government on the
working of the Hindustan Cables
Limited, for the year 1971-72.

(ii) Annual Report of the Hindustan
Cables Limited, for the year 1971-
72 alomg with the Audited Ac-
counts and the comments of the
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Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-5451/73].

1235 brs
MATTER UNDER RULE 377
Staxe v Bamaunt O ReEFINERY

ST TTRTARANT qTEN (2T o
o, wrar ®A W 9 O AW wEE
wagT gfrae & e W fagre fasma
AT ¥ FHfez 79 & I9-Aa o7 9%
W fqg &7 0% ar< wrar ¢ 9w &
9EF 9% AT ATEAT E

“Complete strike in Barauni Oil Re-
finery from today Seek immediate in-
tervention”.

see oY, 9 21 ardw ¥ AT
% wwE FreE F qh grare &Y
Y § foaet awg & devms g
fega s grmar & 1 18 ol #1 &
gz # a1 1 39 e gfama & Aav fa
# ot wvae fag e ¥, faEre 3w
g & s Fwed A TgIA,
Qe GHe Qo ANZ A, § off Wz v
e gfea wram whert & Fafa
TR AT AT W gAT wfawrdr o
agt AT ¥ ) gt fage AT &
SaT st W gat wfwwta & am
FRARY F¥ ar T | THAR F fefery
% gfra Y avw & a2 Fa1 o0 fR aw
¥ 93T /AT GHEA & q7, AT ST FS
qnt w=< o1 | FET e & faafes
¥ 1 Afq agrt wyadT a1 @ g 9y
gl F A9gl 7 agd I wHAm 20
gfga %1 avw & g1 v fF A fraw
g7 AT TIEYT TRET § J AEF FrL-
Ty ¥ 99 @Y &, S o s aify g
ag-’rn-rmieiﬁow“rn %gﬁm T
o & I £1 I0AT IF WaF FTETY



